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SHRJ ASOKA MEHTA: As far as the 
settin, up of a committee is concerned, 
some of the hon. Members know that we 
had discussions with leading representatives 
of both the Houses and later on, recently, 
there was a meeting with Ministers for 
Social Welfare from different States. As 
a reeult of these discussions, certain pro-
posals have emerged and we arc consider-
ing them. If a proper notice is given, I 
am willing to give all the information as 
to what views different States have given 
and at what stage our formulations of the 
proposals are. 

SHORT NOTICE QUESTIONS 

SUPPLY OF WATER IN KAnnJA CANAL 

SNQ 14. SHRI GULAM MOHAMMAD 
BAKSHI: Will the Minister of IRRIGA-
TION AND POWER be pleased to state: 

<a) the effects of Indus Water Treaty 
after the construction of Mangla Dam on 
Riftz Award of 1905 regarding Ravi 
Waters; and 

<b) how many cusecs of water will be 
available for Kathua Canal, Jammu during 
RaIII and Khanf seasons? 

THE MINISfER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) 
and (b). Under the Rivaz Award of 1895 
the Kashmir Canal could draw a maximum 
of 120 cusecs in khari! and nothing dur-
in. rabi. Under the Indus Waters Treaty, 
there t. practically no restriction on the 
witbdrawals by India from the river Ravi 
during the khari! seasons and the Kathua 
Feeder is already able to draw up to its 
full capacity of 400 cusecs during the 
kbarif season, except for April 1-10 and 
September 21-30, when lYe have to give 
water to Pakistan through Central Ban 
Doab Channels. 

With the completion of the Mangla Dam 
and connecting link canals additional water 
will become Available to India in tenDs of 
tbfI Indus Water Treaty during Septem.-
"" l1-"lO and the robl season, and the 

exact qUBlltitiea will have to be agRIIed 
upon by tho two Commissioners for Indus 
Waters for each year till 31st March 1970. 
For the current rabl, -it was agreed to re-
lease 1.60 lakh acre ft. from 21st Novem-
ber onwards till end of March for use in 
India. This means an additional supply 
of about 600 cusecs on an average. The 
share of Jammu " Kashmir in this will be 
of the order of 16 to 28 cusecs, depending 
upon the actual river flows. During robi 
1968-69 and 1969-70, the Jammu" Kash-
mir share may be much more appreciable 
but its exact ma&nitude can not be speci-
fied at this stage. After the anticipated 
end of tho Transition Period, on 31st 
March, 1970, the entire river will be avail-
able to India and the share of Jammu " 
Kashmir during the rabi season will be 
about 300 cusecs, on an average. 
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DR. K. L. RAO: The Riwaz Award is 
now obsolete and now the flow of water into 
the Kathua Canal will be regulalled purely 
under the Indus Water Treaty. So far as 
kharif season is concerned, there is plenty 
of water. In the rabi season, as I said 
there will be sam" amount of water this 
year, but from next year onwards there 
will be more and more waller and in an-
other 3 years, the full' quota of 300 cusecs 
will be available. 
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What do you think about it, Sir 1] 

DR. K. L. RAO: Actually in 1963 the 
Punjab Government agreed to pve during 
the rabi season about 20 CUSeQI of water_ 

SHRI GULAM MOHAMMAD BAKSHI: 
For drinking purposes? 

DR. K. L. RAO: For irriptioD pur-
poses. 

SHRI GULAM MOHAMMAD SAK-
SHI: It is not sufficient even foe driDting 
purposes, what to talk of irrigation. 

DR. K. L. RAO: I quite appreciate it 
because the canal can carry 400 C\llOCS. 
but since Punjab could not spare more 
water, in 1963 they agreed to give 20 
cusecs. Now under the Indus Water Treaty 
1&1{ will be getting additional water. The 
question is whether the Punjab Gonm-
ment will give that 20 CUSCC8 also. I will 
have to discuss it with the Punjab Govern-
ment, before I can say anything. 

SHRI GULAM MOHAMMAD SAK-
SHI: I hope you will take it up with the 
Punjab Government. because 20 cuaoca is 
not sufficient for drinking purpoIeI IIWII • 
Will the Minister persuade the Puajab 
Government to give us enoup water dur-
ing kharif as well as rabi _ for both 
cIrinkins as well as irrigation purp<l6e8? 

DR. K. L. RAO: Quite so. I entirely 
qree. During kharif seaIOII, there will 
be no difllculty. The question D ooly dur-
in, the .obi season. I will try to persuade 
tho Punjab Govel11/De.llt 10 give more water. 

MR. SPEAKER.: Shri Hem Barua. 
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SHRI GULAM MOHAMMAD BAK-
SHI: May I seek one more clarification ? 

MR. SPEAKER: Supplementary ques_ 
tions are always by way of clarification. I 
have already allowed you three questions 
instead of two. 

SHRI GULAM MOHAMMAD BAK· 
SHI: It is a very important question. 

MR. SPEAKER: I know it is important. 
but you can ask for a discussion. etc. 

SHRJ GULAM MOHAMMAD BAK· 
sm: Please allow at least a one· hour 
diS(:ussion on this. 

MR. SPEAKER: You have to write for 
a half-hour discussion and it will be con· 
sidered along with such requests. I do not 
promise anything on the flOor. I do not 
know how many notices are pending. 

SHRI HEM BARUA: Sir. the hon. 
Minister in the course of his statement 
just now said that after the construction of 
tha Mangla Dam some quantity of water 
will be available for us for our use. In this 
connection, may I know whether this quan-
tity of water will be available autotnati-
cally Or Pakistan will have to agree to that 
also 1 

DR. K. L. RAO: The availability of 
water till 1970 has to be agreed to bet-
ween the two Commissioners. For this 
year it has been settled. We are getting 
this year an average of 600 cusecs. 

SHRI INDERJIT MALHOTRA: The 
han. Minister just now said that he has not 
discussed this matter with the Punjab 
Gowmmeat. 1 would like to remind him 
that about four years back he protnised 
us ill SriDapr that he will take up this 
maUer with the Government of Punjab. 
It during this period of time he bas not 
takea up this matter with the Government 
of Punjab, may I know what was tho diftl-
culty and when he is planning to take up 
this matter with the Government of Punjab 
80 that the people of that area can be 
asSUftd of irrigation water being made 
available during the ,11M season? 

DR. K. L RAO: I am afraid the bon. 
Member bas understood me c:onecdy. 

What I said was that the Governmeat of 
Punjab has very kindly agreed, ill 1963, to 
give out of their water 20 CUgeCII. That 
they do. This year only more water bas 
becotne available. The que.~tion is wbether 
the water to which we are entitled under 
the Indus Treaty is in addition to what the 
Punjab Government is prepared to give 
us. That I am not able to say now. I bave 
to discus.q it with the (iovernment of 
Punjab (Interruption). 

SHRI BAL RAJ MADHOK : The hon. 
Minister just now said that tbe Rivaz 
Award is dead and that is good. He bas 
also said that sotne more water will be 
given to Jammu and Kashmir State after 
the Cotnpletion of Mangla Dam. As YOll 
know the Kathua Canal passes through an 
area which is sandy in which there can be 
no tubewell dug and where rain-water also 
cannot be stored. Therefore, this canal 
'erves the double pul'))O'e of providing 
irrigation water and also drinling warer. 
while in Punjab for some timo tubewelh 
are dug and other arrangements are abo 
made. May I know whether he is going 
to approach the Government of Punjsh 
or take a decision by himself to see that 
first priority- is given to supply of water to 
this canal because the needs of thi, area 
are more pressing as no alternative supply 
of water is available in this area? 

DR. K. L. RAO: I qllite appn:ciate the 
point made by the bon. Member. Un-
fortunately, I am not able to oay anything 
on the subject until and unless I diS(:us.~ 
the malter with the Government of PUD,jab. 

SHRI SRADHAKAR SUPAKAR: May 
I know why no steps were taken to see 
that the minimum quantity of water that 
is necessary both for drinking purposes and 
also irriaation was not assured whea dlis 
Indus lNaty was entered into and while 
this process of construction was going OR ? 

DR. K. L. RAO: No. I do not follow 
exactly the han. Member's question, but 
as a result of the understanding between 
various Stales they ha"e allOlted 4 per 
cent of water that will become available 
under the Indus Treaty to Jammu and 
Kashmir and they are entitled to have that 
water. 

SHRI GULAM MOHAMMAD BAK-
SHI: A<:cording to the IJldus Treaty what-
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ever watel' we had has been given to 
Pakistan and now for whatever water we 
want he wants the permission of someone 
else to give us that water (ltllerruplion). 

SHRI S. KUNDU: This Indus Water 
Treaty comes to an end by the year 1970. 
Till 1970 it was agreed that Pakistan will 
be allowed some replacement work and as 
soon as the replacement work wilI be 
finished thi~ agreement will cease to 

'operate. During these years Pakistan is 
paying a nominal sum of Rs. 4 crores to 
India. Besides this we are losing a large 
sum of money as Pakistan is tair.ing excess 
of water also. Since the Mangla Dam has 
been completed before 1970, will the hon. 
Minister take immediate steps to scrap off 
this treaty and say that we will realise our 
due amount from the Government of 
Pakistan? 

DR. K. L RAO: I cannot understand 
what the hon. Member is driving at. Indus 
Treaty has been entered into between 
India and Pakistan and has to be observ-
ed. 

SHRI D. C. SHARMA: Sir, I have to 
pa~s through Kathua on my way to one 
·of my constituencies and I go there quite 
often. 

SHRI HEM BARUA: Sir, how many 
constituencies does the hon. Member re-
present? 

SHRI INDERJIT MALHOTRA: My 
constituency is cut into two by river Ravi. 

MR. SPEAKER: Even then it is only 
one constituency. Because a river comes 
in the way it cannot become two. 

SHRI D. C. SHARMA: I have eight 
aS5Cmbly constituencies. 

SHRI NAMBIAR: My constituency is 
divided by the river Kaveri. 

SHRI D. C. SHARMA: Sir. I was sub-
mitting very respectfully that I have to 
pass through Kathua on my way to one 
part of my constituency and the people 
twe tell me that this Indus Water Treaty 
baa done them the utmost harm. The lap 
<between 400 cusecs of water required and 
10, C1IIIlCS of water given is a gap which 
can only make the bon. Minister comfor-
table but it makes me uncomfortable. 

May I ask him if flo will devise any 
method, apart from ,etting water from 
the Government of Punjab, to make aood 
at least 200 cusecs of water for !hill 
Kathua canal so that the people of 
Kathua do not go bankrupt? 

SHRI PILOO MODY: That is very 
simple; he has only to add a zero. 

DR. K. L. RAO: I may tell the hon. 
Member that it is almost impossible. 
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DR. K. L. RAO: That is what we are 
going to do. In 1970 every drop of ravi 
water will be assigned to India. 

WRITTEN ANSWERS TO QUESTIONS 

GANDlIJAN PRlNCIPLIiS ANI> F.'MILY 
PUNNING 

"664. SHRI BJBHUTI MISRA: WiIllbe 
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be 
pleased to state: 

(a) whether it is a fact lbat to impose 
family planning strictly, Government have 
under cot;ltemplation certain measur. IUCh 
as raising of the age ot marriage, Ilberaliaa-
tion of abortion law, compulsory .teri1lz.a-
tion after three children; and 

(b) whether these meUures are in con-
sonance with the Gandhian principle.' 

THE MINISTER OF STATE IN 11iE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAJl) : 




